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ORDER

CP No. 1102/ I&ttP/NCLT/MB/MAH/2017

First Call : The Petitioner Coursel and the Corporate Debtor Counsel present. Pass

over, for filing the consent terms.

Second Call: On the Consent terms filed by the Petitioner Counsel, this Petition is

herebv dismissed as withdrau,n-

-- - 't- >
V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAXASH KUMAR
Member 0udicial)

Encl : Consent Terms.
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